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- 	BANGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGI&LORE... 560 6,38 

Dated: 23 DEC 1994 
APPLICATIQ NO: 765 of 1994. 
- 

APPLICpN :-Sri. L.Srinlvasan, 

V/s. 

RESItNDENTS. The Executive Engineer(Elect), 
Telecom Elec.Djvjsion,Bngore and others., 

T. 

1. DrgM.S.I\l agaraia',Advocate,No.litSecondFloor, 
First Cross,Sujatha Cómlex,Garidhjnagar, 

Bangalore-560009. 

2. 	Sri.G.Shanthappa,Addjtjona]. Central 
Govt.Standing Counsel,Hjgh Court Bldg, 

Bangalore-560 001, 

Sujec 	Irwaring f C•pi of the OrdQr- Passed by the Central Administrative Tribunal 8anga1ir —xx-- 

P1ese find CflCl•sed herewith a Copy of th STAY 
ORDER/INTERJ ORDER/ Pss&d iDy this Tribi,1 i the above mentioned PPlication(s) on 09...12.4994. 
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C[NT1L MDf1ISTRMT1VE TRiBUrL 

BMLOR BLNEH: 	:BNCLORL 10 L, 

OI1\.L MrJLIc,Tj[F\: I0.765/94 

FRIDY, T H E [\INETH LY OF DEEErEER, 1996 

SHE) 	 RISHN.i. • • •ML1t?J 	() 

SH 	I 	• 	J1i'J. 	flHYt . 	 • • . !'EiE 	(J ) 

SriL, Sr5nivsiri, 
hoed LE ycers, 
S/c Sr S.L.Nareimhen, 
E//9, k.T Qivartcrs, 
1Kaiel B'ri;cndrd, 
6enc:3lcJre-L6 C:. 

By idvocat. Dr L.5.1'oeraja 

. .'rplirent. 

Versus 

The Executive Enneer (Elcc:t ), 
Telecom Elec. Divisions 
Binqelcra-.;.G[ 009. 

2. THe  Chief Ceneral f'ne.er, 
Telecom Krnatake Div len, 
Bnicre-6Ci 008. 

Drector 	nerel 
TeJecommtjjtnn, 
Dertnent cf Telecommunlcetions, 
ke Delhi. 

. Urior of India, 
r:resented Ly 
Secretary t.o Ccvrnment, 
Cove rnm:nt of India, 

of Telecoru::unic;ticnr, 

	

Shri D.Shartppa, 	.C.. S.C. 

Cr  
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Oj 

...Respondent.s 
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ORDER 

Shri. U Ranet,ri . hnen, 	I2uH. rr (h ) 

The a;rlicnnt, tho is in Anst. Ennjn:cr (Elect,) 

in the T.:lac or OF rrt.orrt hrr 	rrowchzY uc r: ft w crryer 

thrt the Ohm ssivirz rEr UrzV by him at the 2ev 2. of 

(L(Lloc) From 9 2 cner 	ShOLJlh be rc:bon: 4  for th 

TUrr'C;ce of' d:tronrje his ecnioritv. or h... 	:-.r-. hnr-- 

ic the ceeo of fr 	oftcr cfficrrr j a V aore 

2. 	 T - r 	i2 rri vQ  r2rcintrb 	as 	Section C'f 2 err 

i1k 
 aw 	J21e:. 1972, 

He 	UCO 	ron.etr - 	or eTher  QEjF 	to- 	the 	nrt 	:r Jr:l 

f (L 	by 	an 	oricr ret oh 	1'. 11 .1 976 	cc 	at 	Amnyxnr L  x2,  

He 	L'r.,-. 	Lpj cirtr1 	cn r:eui.:r Pas, 5 	to 	7o:t 	r' - 	hrc'ur 

T11 	nezttTh 	.e..f. 19,7.190P Cr 	crc 	cci::: 	Tht.: -  26,7,çI 

on 	at 	i.nn:.xu:e 	r3, It 	in not: 	in 	hirrute 	thet 	ro 

time 	of 	his 	inilial ar-cir...n:nt c-c 	en 	LYV07  

t hr 	or :'er 	Th t ci 	17,li,K Q ct 	RnmLxu7z 	2 	till. 2 	hi -. 	r 

cintn.rnt 	en 	rr -=uie: 1.ee2s in 	IRE 	MC 	arr2:Th 

C il. 	JHL' 1  I 
..-  

L 

the 	eri2et5nr- 	Y iii 	hy kl"v 	is 	trr 	ernTh:i- lict 

otlionreet 	ty 	tHe  :- 	iicer in 	tThe 	 IC -JieTh$ 

12. 0H  rh 	1 0! 	1927, 	7 . I 	ut or 	1: 	2 	 nt ii n 	e 

e- Th's 	that 	tho 	aprJc-r.t he y 	wa ty 	It 	deer 	tbt 	he Is 

cheli en ei n - 	the 	vAigrity  it 	rj:Jih:- 	o 

ic 	:2ff:rnr;t fr:-: 	it E-rl!Hr 	renjorfl, 	12:t Ic. 

.._ 
a s u 	r . 	_., - 

L 	c 

Thou:: 	ubet Ir- The 	j:.:Hen:rf 	1,r 	The 

El'rn:-h 	c-f 	tTh 	lr 	tu, dll • 	in v 	or- 	of 	the 	I ccl 11 - 	2 ro -jTht. 

1 



out by Dr. Nagaraja, the application is not barred by 

limitation. 	 . 

We find that the issue of Counting adhoc 

service in such cases has a chequered history. and 

djff'erent Benches of this Tribunal have given various 

rulings. In view of the conflicting judgements, the 

Hyderabad Bench of the Tribunal while considerirg O.ri. 

789/87, by its order dated 25.1.94 referred the matter 

to a Full Bench. The Full Bench had gone into the ques—

tion and by its judgernent dated 26.1 0.94 has observed a 

follows in para 7:— 	. . 	...... 

The applicant asserts that as an Assistant Engineer, 
he was senior to Sh. A.P.Vithal Frasad, Obviously, 
the OM dated 3.2.1 993 has created an anomalous 
situation by redetermining the seniority of 25 
othar officers in order to give e-ffect to the 

- 	judgement of the Calcutta Bench which had admit- 
tedly restricted the benefit of its. judgement to 
applicant Nos.1 ,2, & 5 before it. We, therefore, 
direct the Director General, Telecom Department, 
New Delhi, respondent No.1 to examine the matter 
and frame a comprehensive scheme so that the other 
affected officers', including the applicant may be 
put on par with the aforementioned 25 officers. 
The Director General shall act expeditiously and 
preferably within a period of three months from 
the date of receipt of a certified copy of this 
order."  

In view of this direction of the Full Bench, the 

'departmont has initiated action to frame a comprehensive 

)sçheme as directed therein. All that we do at this staqe 
) 	, 

)1 to direct the department to apply whatever principles 
.J) , 

'theyevolve while preparing the comprehnsiue schae on 

the 	-e- of adhoc service rendered for t he purpose of 

reckoning seniority to the applicant also. 

With the above observation the application is 

TILJE cOP' finally disos2d of. No costs. 

cL s/ 
entr d I1LT Y4 	rJJHY) 

Bangalore Bench 	1LNbLR (J) 
BangalOre 

(ki .KRISHf'!N) 


